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12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
RECENT INCREASE IN IAF FLYING
ACCIDENTS

SHRI INDRAJIT GUPTA (Alipore):
Sir, I call the attention of the Minister
of Defence to the following matter of
urgent public importance and I request

that he may make a statement there-
on:—

“The recent increase in the nummer
of I.AF. flying accidents culminating
in the tragic death on the 26th
November, 1972 of ace pilot Wing
Commander Gautam.”

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): Mr.
Speaker, Sir, I regret to inform the
House that Wing Commander P.
Gautam, Double M.V.C., was killed in
an aircraft accident on 25th Novem-
ber 1972, 9 KMs east of Poona air-
field. The aircraft was on a routine
training flisht. A Court of Inquiry
has been ordered to investigate the
cause of the accident.

Aircraft accidents are unfortunate
happenings, and public concern for
them is justified. However, flying ac-
cidents in the Indian Air Foce must
be viewed in their proper perspec-
tive, vis a wvis the operational roles
assigned to the service, the rapid ad-
vances in the performance of military
aircraft and their ever Increasing
complexities, the mneed for rigorous
training to achieve combat prepar-
edness, and the consequent increase
in the total flying effort of the service.
It also needs to be borne in mind that
the I.LAF. today is much larger than
what it was even 10 years ago, and
its activities cover the entire length
and breadth of the country.

Despite all the care and attention to
detail, some accidents do occur, some-
times because of human failings, some
times for reasons beyond control.
This is so in all Air Forces, not ours
alone. It is our constant endeavour
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to eliminate to the maximum extent
practicable aircraft accidents. Acci-
dents are investigated in detail and
the lessons learnt from them are ap-
plied to the improvement of the
equipment concerned, or of the Lain-
ing of air and ground crews. The staff
of the Aeronautical Inspection Service
at the ILAF. Repair Depots has been
strengthened. In addition, Directo-
rates of Maintenance Inspection and
Air Staff Inspection have been formed
at the Air Headquarters to enforce
correct maintenance and operating
practices and procedures throughout
the Indian Air Force.

It is not the practice for Air Forces
to make public the particulars of all
accidents, for that would reveal in-
formation of operational value. We
are, therefore, unable to compare our
accident rate with those of other Air
Forces. What can be said, however,
is that the current rate of accidents is
within the rate of the past 10 years
and does not indicate an increasing
trend.

SHRI INDRAJIT GUPTA: The
reason why I have tabled this calling
attention notice is that a great deal
of public concern has been caused
lately by reports which have appeared
about a considerable number of acci-
dents during the last three months—
September, October and November. I
had hoped that in his statement the
Minister would at least confirm or
contradict the reports which have ap-
peared regarding the I{requency iof
accidents, instead of giving just gene-
ral observation saying that it is well
within the rate for the past 10 years,
which does not mean anything to us.

I am now referring to accidents
involving both trainees as well as
regular pilots. There were six crashes
between September and October in
which trainees were involved., These
have all appeared in the press. Four
of these took place at Hakimpet in
which there were fatal casualties. One
of the aircraft involved was a Vam-
pire. In reply to a question of mine
last week, on the 16th of Nevember,
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the Defence Minister has also admit-
ted that “there have been three major
dccidents involving mnaval aireraft
based on Dabolin since July 1872; in
two of these the pilots have been
killed”. Hg may take shelter under
the techbical argumient that these air-
craft beloriged to the navy as they are
naval aireraft. It is a matter of concern
because all these are part ot the
armed forces and these planes have
been involved in these accidents. Of
course, lastly thére is the very tragic
loss thdt the country has suffered in
the death of one of our ace pilots, who
was the hero of the last two wars,
who won Mahavit Chakra twice, Wing
Commander Gautam. What the pub-
lic requires is an assurance from the
government that there 13 mnothing
wrong with the alrcraft on which
training 1s imparted to the trainees
and that there 1s also nothing defec-
tive in the training methods

I would like to know from him whe-
ther it is a fact that the aircraft which
are normally used for training pur-
poses, namely, Krishak, Harvard and
Vampire T55 and perhaps one or two
others, some of these amrcraft if not
all of them, have no equipments for
maintaining contact with ground con-
trol once they are above a certain
altitude; once they have reached a
certain height, the trainee pilot in
that aircraft has no means of commu-
meation with ground control or in-
forming ground control of any diffi-
culties that he may be experiencing
If that is so, may 1 know whether any
steps are belng taken to rectify that?
May I also know whether these train-
er aircraft have adequate arrange-
ments for the pilot to bale out in case
of any difficulties, either by means of
automatic ejection as we have in the
latest fighter aircraft or any other
means by which he can bale out in
good time éven If he has got into diffi-
culties? For example, Wing Com-
meander Gautum was not a traineé: he
was one of the most experienced off-
cers in olr air fotce, ! do dot know
what alrcratt be’ was operating on the
25ih of Noveinber, though the state.
ment gays “on & routine training
flight”.
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SHRI VIDYA CHARAN SHUKLA:
“routine flight"”.

SHRI INDRAJIT GUPTA:
statement says ‘“routine training
fught”. In faet, I learnt it only from
your statement.

Why should it be that a person of
the experience and skill of Wing Co-
mmander Gautam also was apparently
not able to bale out or to use his ejéc-
tion system to get out of the aircrafs
intime? This question the Minister
should answer. Then, I have already
asked about the equipments of these
dircraft which would assure the
trainee mlots of adequate safety.

I hope he would agree that pilot
training in peace time is more risky
than the training of ordinary solchers
for obvious reasons. So, in the case
of accidents what is the procedure by
which these investigationg are carried
out? Is it not a fact that at presemt
the responsibihity for investigation or
inquiry 15 always with the Comman-
der of the particular establishment to
which the aircraft was attached? Why
18 1t that some sort of more hugh~
powered technical committee of in-
quiry could not be set up to go inte
at least the fatal accidents? As you
know, in thé case of civilian sircraft
which crash sometimes with loss of
life, theére are publi¢ inquiries, high
level inquiries for which judges are
appointed. But in the case of these
military aircraft in which the pilots
or the flying instructors or the trane-
es are killed, 8 1t a fact thut
the inquiry is Limited only to the
Group Captain level of officer who is
connectéd with that particular estab-
lishment and, if so, can't this system
be rhade mvre comprehensive?

Lastly, I would like to ask about the
compensation, if any, given to the
trainec pllots, to thélr dependants,
who are killed in such accidents. Is
it & fact or not that at present’ the
tules do not permit anything except

an Wym to be made at
thé’ ¢t the Governmient
depending on'this"depentence of their
L W ¢ ]
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families, showing that they are finan-
cially needy people. There is no in=
surance cover either for the trainee or
for the aircraft. There is no system
of accident gratulty or any rules laid
down for compensation. If that is so,
will the Government kindly look into
these matters which have caused great
concern among a large number of
people whose sons have gone into the
Air Force? Please inform us what
you propose to do in this matter.

SHRI VIDYA CHARAN SHUKLA:
When I said that Wing Commander
Gautam was on a training flight, it is
that every pilot of the Air Force has
to keep on flying to keep id trim.
That is to say, even if he is an ace
pilot, he cannot sit back and just re-
main idle. He must complete a cer=
tain amount of flying hours
every month to keep in trim There-
fore, he was on a routine {raining
flight. That is what I have said.

Secondly, about the safety mecha-
nism, as the hon. Member is aware,
we have developed our own jet train-
er. I am now talking of the people
who are trained to be jet aircraft/
bomber pilots. They are trained in
the aircraft developed by the Hindus-
tan Aeronautics Ltd. There is the
bailing oui system available there in
that aircraft-I am not too sure about
the wireless contact as to at what
altitude they can maintain the wire-
less contact and beyond what altitude
they cannot maintain the wireless
contact. I shall surely find out about
this point that the hon. Member has

:
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The last point that the hon. Member
made was regarding the payment {o
the families of the late pilots. It is not
true that they are not covered by
insurance, etc. I would like to give
particulars of the benefits that the
families of such pilots receive .

SHRI INDRAJIT GUPTA: I am
asking about the trainee pilots, not
about the regular pilots. I know, for
segular pilots, there is a scheme.

SHRI VIDYA CHARAN SHUKLA:
This Calling Attention is regarding
regular pilots and, therefore, I have
the particulars of compensation that
is payable to regular pilots. I shall
collect the information about the
trainee pilots who are sometimes in-
volved in the accidents. I will lay 1l
on the Table of the House, As re-
gards the regular pilots of the Aur
Force, whenever they are unfortu-
nately involved in accidents, their
children are looked after by the Air
Force; their wives get the allowance
and they get ex-gratia payment plus
the family pension, death-cum-retire-
ment gratuity, special family pension
etc. All those and other things are
given.

On the general question of acci-
dents, I have covered it in my own
statement that the accidents have
been occurring and they have been
causing us a great deal of concern.
We in the Ministry have also been
looking into this matter ag to how to
control and bring down the raie of
these accidents

SHRI INDRAJIT GUPTA: May I
know whether the Government will
conslder the setting up of any form
of high-powered technical inquiry to
go into the accidents which result in
casualties rather than leaving it to the
routine investigations by the oﬂoexs
of the establishment to which the air-
eraft is attached?

SHRI VIDYA CHARAN SHUKLA:
is looking into the

are mssisted by the technical peopl
who are in-charge of these matters.
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SHRI BIBENDEB BIHGH. MC."
The call attention' motion does not
mention specifically about the pilots in
service. It is regrettable that the hon.
Minister has not been informed by the
Department: a5 to what. relief: benefits
are available for the trainee: pilots. 1
hope he would pay at‘hent:gu;. to this,

1 am not quite in agreement with the
hon. Minister when he says that he is
unable to compare the accident ratio
of the Indian Air Force with the Air
Forees of countries which have a much
larger Air Force than India because
that would reveal operational informa-
tion. . When he says that,  he admits
that accidents are on the increase and
that was the call attention metion. He
is not able to say what is respghsidle
for this increasing number of accidents.
One would normally understand logss
of life in a war. But here our trained
ang experiencéq pilots are losing their
valuable lives in routine flights anu
‘the number of
for the past some months. That is a
‘matter of grave concern, I would like
to know whether it is due-to any defect
-of the equipment in the aircraft, in the
particular type of aircraft that is being
used for such flights or whether it is
-due to improper maintenance of the
aireraft-or it iy due to lack of training
of the pilot trainees for handling a
particular type of alrcratt. Or, is it a
case of manu defect? I would
like to know about this, Sir. The ratio
of aceidents in comparison with other
-countries, seems to be much larger in
India. Why should this be so? The
Minister stateq about the kinds of air-
craft used for training purposes etc. 1

o pot, MW why he cannob what
gnﬂlculhr types of aircratt hn::x proved
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accidents is increasing

. J.A.F mﬂﬂ
., Aecidents (CA) .

mspmm Pluualknquu-
tiun.

smu mmnm snmn mo- 'I‘hl.s
is the question I am -asking..

Idon’tknowwhr.'rouaresoim-
patient with me,.

MR. SPEAKER: Not at all. It is
your own view. Don't talk like that.
Please ask a question. I am asking
you to conclude now, .

SHRI BIREZ\IDER SINGH RAO: 1
have seen just now that you gave two
chanced to one Memher .

MR. SPEAKER: Business Advisory
Committee has decided that they should
not be given more than half-an-hour.
It is already aalf-an-hour.

SHRI BIRENDER SINGH RAO: You
gave two chances io one Member. from
one party. If you stop, I dom't want
to ask anything.

MR, SPEAKER. Don't ask anything.

SHRI ATAL BIHARI VAJPAYEE
(GWALIOR): Let him reply to the
points raised.
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) You said 15 munutes to
<each Member. You gave 23 minutes to
him the other day I wrote to you
Therefore, 1t was decided in the Busi-
ness Advicory Committee meeting that
for this Calling Attemtion Discussion
we have to <«el aside between 45
minutes to one hour glthough, Sic the
suggestion was made

MR SPEAKER. 1 dont accept

SHRI JYOTIRMOY BOSU Let the
Teport o! the Busness Advisory Com-
/mittee be examined

MR SPEAKER The decision was,
the Speaker should iry to see that it
finishes 1n half-an-hour but in excep-
tional cases not more than 40 minutes

SHRI 8§ M BANERJEE (KANPUR)
It was decided that half-an-hour to 45
minutes will be given

MR. SPEAKER 1 have my bad ex-
perience that whatever we discusg 1n
the Committee you do not support that
there.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)"
1 may say that it was sgreed that gene-
rally Calling Attenton should take
about 30 minutes, but in exceptional
wcages Whére the matter 18 importunt,
40 minutes That was the decision
-arrived st
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SHRI SEZHIYAN (Kumbakonam):-
It has not been put to the House yet..
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SHRI JYOTIRMOY BOSU: What your
have said is not correct.. Let it be on
record. What you have said is nhot:
correct. This is misleading,
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SHRI SEZHIYAN: At 1 O'clock you
can adjourn the House.
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SHRI JYOTIRMOY BOSU: Let ths
be clerred up because I was a party
present at this much-talked about
Business Advisory Committee meeting.
Shri Banerjee was slso there. It was
suggested thdt we would try to finish
the call attéition motion discussion In
45 minutes to one hour, if ! remember
aright. '

MR, SPEAKER: No, no.

BHRI JYOTTRMOY BOSU No deck
slop was tpken,

2631 L83,
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MR. SPEAKER: Ask your friends.

SHRI JYOTIRMOY BOSU: Let us
have the proceedings of the Business
Advisory Committee. Let us examine
it. No decision was taken. But what
surprises me is....

MR. SPEAKER I will show you the
proceedings.

SHRI JYOTIRMOY BOSU Very
well—I hope the proceedings are all
right.

It you decided to do it whhin half-
an-hour or fortyfive minutes, I would
say that you in your wisdom have
allowed 23 minutes one day to one
member whereas whenever some other
members speak, even in the fifth
minute the bell rings, 1n the seventh
minute the bell rings. This is very
painful Once I sald ‘double standard’,
You did not like 1t I cannot repeat
it. But I ask is this umform stan-
dard?

ot windw $F : @ oF vy A
B 0 & fir pwal gefrend Suwd afr § 1

SHRI S. M. BANERJEE rose—

MR. SPEAKER: He will kindly st
down. It hasd already taken a lot of
time.

SHRT VIDYA CHARAN SHUKLA:
The hon. member has asked two quea
tions,

SHRI JYOTIRMOY BOSU: What 18
the ruling?

MR. SPEAKER: No question of rul-
ing; you do not accept anything.

SHRI JYOTIRMOY BOSU. Why can-
not we sort it out now?

MR. SPEAKER: I am not going to
because you do not stick to it

SHRI JYOTIRMOY BOSU: 1t is your
goose.
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"The secong point he made was to
from the wvarious actions we
taken ‘to reduce thé ffequency of
the acridents, that because actions have
beep taken it indicated there was some

deficiency esrlier, This ig implied in -

tha staternent ¥’ made. As the air force

is growing and as we meet with acci-
dents, we have been inquiring Iato

them and whenever we have fowpd
there was any snag or deficlency, we
‘hive removed i, This is a contiruous
process which we are implemsenting.
Therefore, the possibility of such acei-

its .feelings of condolmce to

SHRI ANANTRAQ. PA
1 was present on the spot, &

{Ehed):
the time
of the accident. 8¢, I would like tQ
narrate one thing,

mvﬂﬂ‘tt,iﬁwﬁ&fmamﬁ.
g

SHRI SAMAR GUHA (Contai): Sir,
1 am sure the whole House is equally
shocked as myself to hear the tragic
news of the death of a brilliant officer
like Wing Commander Gautam. I
am ‘also sure that this House will ex-

reaved {amily.
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we may also judge whether the trend

Secondly, the hon. Minister said
there arg reasons hayond contyol
I want to knew what are the reasons
beyond cantrol. They can be ex-
1 think failure vf the instru-
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available were brought to the notice

it possible to have the
or the Deputy Air
technical experis
X Deptt. constituted
a committee, not to have depart-
persons, so that they may
actuslly go intd the whole affair and
facts to conduct impartial enquiry.

SHRI VIDYA CHARAN SHUKLA:
Hon. Hemberisuﬂnlhf‘?ttm:‘f
a'

SHRI SAMAR GUHA: The hon
Minister in the last para says that the
accideént is within the rate
ten years and does not
en increasing trend. Fe has
to the conclusion bt he iz not
 us the data, so_that
sbout the econclu-

ey
g L
napy § o the i you baye

i
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(Mr. Speaker)

not got i, This call attention motion
is about a particular accident.

SHRI VIDYA CHARAN SHUKLA!
I have already indicated in reply to
Shri Indrajit Gupta that the training
aircraft have facilihes of baling out
and contacting ground staff and the
control tower, About enquiry, I
have already indicated that we m the
Ministry are looking into this matler.
Why does he want retired officers to
uindumllld

SHRI BAMAR GUHA:
why.

SHRI VIDYA CHARAN SHUKLA:
++-+when we have the serving techm-
cal officers, highest officers to assist
us in looking into this matter along
with the officials of the Ministry.

MR. SPEAKER: I want to say to
Mr. Vajpayee that 1 have called for
the proceedings of the Commuttee;
this Committee meeting was held on
17th November.

I have said

SHRI 8. M. BANERJEE' @Give me
an opportunity to clarify; 1 was also
present,

MR. SPEAKER: That Committee
recommended that this should be the
time to be given to call attention
motion.

BHRI S. M. BANERJEE: [t was
suggested by Mr. Piloo Mody.

MR. SPEAKER: Normally I do not
quote their proceedings. I sm guot-
ing the relevant porfion. The time
to be given to the call attention
motions should normally be half an
bour and in rare cases it may extend
upto forty minutes,

SHRI SHYAMNANDAN MISHRA
(Begusarai): When was the recom~
mendation made?

MR. SPEAKER: This was on 17th
November. After that it was pit
before the Howse, Many Members
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were of the view that it todk a lot of
time and I put i} befcre you.

SHRI JYOTIRMOY BOSU: No, Sir.

MR, SPEAKER: I have not put it
myself,

PROF, MADHU DANDAVATE
(Rajapur):; Has a single call atten-
tion motion been disposed of in half
an hour?

MR. SPEAKER: In the beginning
when call attention motion was &
substitute because of so0 many other
motions, Members were given &
chance. Members could not make a
speeck; they can ask only questions.
The rule is still there, They started
by seeking clarifications. Now they
have started making long speeches.
They not only take the whole of the
zero hour but sometimes they take
the lunch hour also. That was why it
was put before the House

SHRI SHYAMNANDAN MISHRA
So, the recommendation was mude
on the 17th November, ten day= back?

MR SPEAKER:

SHRI JYOTIRMOY BOSU: We

Yes.
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time has to be given to the munister
dlso.

MR. SPEAKER: Others will accept
my request, but not Mr, Samar Guba.

SHRI H. M. PATEL: Sometimes
thé Hrst speaker takes 30 minutes.
Fodey the first speaker took 15
minutes,

MR. SPEAKER: We have been fol-
lowing thus practice that the calling
attention plus the formal business of
hymg pepers on the Table etc. will

be finished by 1 o'clock and the regu-
Jar business taken up after ,lunch.
But sometimes the calling tttention
goes jnto the lunch hour also,

SHRI BIRENDER SINGH RAO:
There should be a practice that the
name of a member should not appear
more than once in a week in calling
attention motions. There are certain
members whose names appear so
many times a month and the names of
other members do not come up at all.

weqw WHTR : T qIg & ¥
AT O & garer § orf ary Wy 5
ot | ag @ AR ag gUA e § wwEET
@ § ez F ot g1re @ & v v
mag W ITwT AT AG @y Afew
wrE et arer ff g€ | @@ AR axdw
% wur & o 3% et qow 7w @
gt ¥ wifgg | &Y o faod afy wr
fir wra & wre & wgar § A W7 B
QR e R A R
oY feg s WY WreT & peaT w1 T WK
"oy ofr wT AT 1 T age w7 Wy
I¥ = o e W & o g
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oft $rowe Forg o - & &Y wrsaer
g v w1 frgra wear g Wit g
o ¥ 3 o g wefag sy A A
et wwy Wk § At qEd & A At
s )

oW g e ara A 1w

oY TgT AT AT |

i fagow g dt oz d
f¥ 100-100 FTe gFwT Nfew T &
T FE! QT WA W O X AN AQ
A AT § Wi g o waw sofae ¥
AMHT |

wea wg = & dT agE ¥
wgw fe ag w aw ¥ Fe a %)

If you make a submussion that you
want two minutes more, I never deny
it.

SHRI SEZHIYAN: Is it going to
be the procedure in future that only
half an hour will be allotted to calling
attention motions? If that is the
decision, let us be very clear about
it.

MR. SPEAKER: Do not lay a very
hard and fast rule. Sometimes we
have short mnotice questions. That
business also requires time.

SHRI DINEN BHATTACHARYYA:
Then there are chances of double
standard,

MR. SPEAKER: Do not do it every
time,

oft gen wx wgurw : (giar)
st I AT wae § o vaw Hoed
oY arer WY § g e are § Wi IR
frrrer e wrefge
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In such cases, where there is short
notice qustim,inhouldbothepn:-t
tice that the tume should n
exceed whit i in both cases.
That should be the mormal practice.

It should normally be half an hour;
in some cases 40 mihutes.

SHRI SHYAMNANDAN MISHRA:
seems to be some misgivings
abeut the way the decision of the
BAC has been recorded, because no
one on this side of the House agrees
that such a decision was taken.
SHRI INDRAJIT GUPTA: Some-
body madé a suggestion.

SH¥I 8 M BANERJEE: Shr
Piloo Mody made a suggestion that
it should be 40 minutes,

MR, SPEAKER: It has been my
wvery sad experience that after some-
thing is depided in fhe BAC, I am
let down here.

SHRI SHYAMNANDAN MISHRA:
That would hever happen,

MR. SPEAKER: 1 give the discre-
tion 1n your hands and then you come
here and say like this. I am not
going to follow any prac
tice. I will use my discretion,

SHRI 8. M. BANERJIE: I
gested that instead of five members,
it should be three, Shri Piloo Mody
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seven ﬁmbmiﬂﬁdﬂ
the Minister also wants sgual
then it cannot be fnished in 30

ftems before we adoutn for Juhch,

PAPER LAID ON THE TABLE

REPORT ON MID-TERM GENERAL
ErEcTioNn 1N Impia

THE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE
(8HRI NITIRAJ H CHAU-
DHARY): I beg to lay on the Table
a copy of Report (Hindi version) omn
the Mid-term General Elections in Idia,
1968-69 in the States/Union Territories
of Bihar, Hatyana, Funjab, Utar Pra-
desh, West Bengal, Nagaland and Pon-
dicherry. —Volume II (Statigtical).
[Pléajed in Ubrary see No. LT-3831/72]

MR. SPEAKER: Dr. Karen Singh to
continue his speech—Carrings by Air
Bill, Shall we take it up after lumeh?

We now for lunch to o=
amemble at 2 O’ Clock,



